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[Shri I. K. Gujral] unfortunately, he is very 
uneducated in the social aspect of housing. He 
is now living in a world of the 19th century 
and he still thinks that houses are built by rich 
men and the poor live in them. Unfortuately 
the situation to-day is reverse. Rich men are 
building houses, but only rich men live in 
them. 

SHRI MAHAV1R TYAGI : Trespassers 
also can be given concession ? How can 
trespassers be given any concession ? 

SHRI I. K. GUJRAL : I will come to that. 
Therefore, in to-day's context, we have evolved 
a policy of ceiling on urban property, and Rent 
Control Acts are necessary, to control in the 
social interest the activity of housing and 
housing construction so that those sections of 
the society for which he is crying also get 
houses. (Interruption). He was in the beginning 
making the point that by bringing a ceiling on 
urban properly or by bringing Rent Control 
Acts, social housing might be affected. Let him 
understand that we are concerned that too 
many affluent houses have been built and these 
affluent houses are not meant for those whom 
he wants to help. I would like to know how 
many houses have been built in the interest of 
the labour. ] would like to know how many 
houses have been built for the slum dwellers in 
Calcutta, Bombay and Delhi. I would like to 
know how much investment has been made 
individually by those people who can afford to 
make investments so that the middle income 
people, the clerk in the office or the man in the 
mill can get houses. You will find that almost 
no investment has been made. That is why this 
policy of ceiling of urban property has been 
brought. That is why we have come to the 
conclusion that some sort of social control is 
needed. That is why we feel that if middle 
income housing or low income housing or the 
janta housing is to be done, the Government is 
the only authority or the medium through 
which it can be done. That is why this policy 
has been evolved. I can assure him that we are 
deeply concerned over the lot of those who are 
forced to live in jhuggis and jhonpris, and we 
are deeply concerned over the lot of those who 
have occupied governmental   land   under    
difficult   social 

circumstances.    That   is    why   our   entire 
emphasis is on the housing policy. 

SHRI MAHAV1R TYAGI : How can 
trespassers be given concession 1 There 
should be no trespasses. 

MR.   DEPUTY    CHAIRMAN    :    The 
question is : 

"That the Bill be passed." 
The motion was adopted. 

MR. DEPUTY CHAIRMAN : We will be 
discussing the Indo-Soviet Treaty in the 
afternoon. There are a large number of 
Members who would like to participate in this 
debate. So I think we have to adjourn only till 
2 P.M. 

The House stands adjourned till 2 p. M. 
The House adjourned for lunch 

at six minutes past one of the 
clock. 

The House reassembled after lunch at two 
of the clock, MR. DEPUTY CHAIRMAN in the 
Chair. 

MOTION     RE    TREATY    OF    
PEACE, FRIENDSHIP    AND    CO-

OPERATION BETWEEN    THE     
REPUBLIC    OF INDIA    AND   THE    
UNION      OF SOVIET SOCIALIST 

REPUBLICS 

THE MINISTER OF DEFENCE (SHRI 
JAG.FIVAN RAM) : Sir, I beg to move : 

"That the statement made in the Rajya 
Sabha on the 9th August, 1971, regarding 
the Treaty of Peace, Friendship and Co-
operation between the Republic of India 
and the Union of Soviet Socialist 
Republics, be taken into consideration." 
Sir, at this stage, I do not propose to make 

any speech. After hearing the hon. Members, I 
shall make such remarks as may be necessary. 

The question was proposed. 

SHRI N. G. GORAY (Maharashtra) : Sir, 
I beg to move : 

"That at the end of the Motion, the 
following be added, namely : 

'with    particular   reference  to   its 
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effect on the security of the Indian 
Ocean and the development of nuclear 
devices'." 

The question was proposed. 

THE LEADER OF OPPOSITION (SHRI 
M. S. GURUPADASWAMY) : Mr. Deputy 
Chairman, this Treaty is with us for some time. 
It has generated many reactions both in India 
and abroad. We have been witnessing both 
surprise and shock in certain quarters and 
agony and ecstacy in certain other quarters. 
Some of our friends have exaggerated the 
importance of this treaty and some others have 
tried to soft-pedal it. Some seem to think that 
this Treaty provides a milky way for our 
foreign policy and will be able to create, new 
Eysian Island which may provide a new vista 
for our foreign policy. Many expressions have 
been used, Sir, and you are aware of them. 
Some have called it a mile stone, some have 
called it a landmark and some others have said 
that it is the crowning achievement of our 
foreign policy. But, in some quarters, some 
skepticism and doubt have also been expressed 
and they have been posing the question whether 
it is only a Treaty of Peace, Friendship and Co-
operation and nothing else, or whether it affects 
our ethos and elan of our foreign policy. 1 do 
not want to read too much into the Treaty nor 
too little cither. Hut I take the official version, 
the words expressed by the official spokesman 
the other day. 

Sir, he has said, in effect, that the Treaty 
has not brought about anything new nor has it 
brought anything novel It is just a formal 
consolidation of our relations with the Soviet 
Union. But Mr. Gromyko does not agree with 
this analysis. In his statement, he lias said it is 
a very important landmark. Sir, if I go through 
the various Articles of the Treaty, I find many 
platitudinous references to ideals. There is a 
reference to the end of colonialism and 
racialism ; there is a reference to the conso-
lidation of universal peace and security ; and 
there is a promise to work for general and 
complete disarmament. The Treaty also deals 
with such matters like trade, transport, 
communications, etc. 

Sir, when we take all these things into our 
mind, we are inclined to feel anybody can sign  
these things.  The   USA can  sign 

this Treaty ; Germany can do it ; and France 
can do it. These are all pious expressions which 
we all cherish, which we all want. But I would 
like to ask : Is it so simple a Treaty as this ? Is it 
just the culmination of the negotiations which 
were conducted for nearly two years ? Is it just 
a formalisation of our relations with the Soviet 
Union ? If it is so formal and so simple. Sir, I 
ask whether this Treaty was at all necessary. 
We had good relations with that Soviet Union 
and we d > have very cordial relations with the 
country and it is not necessary to say to the 
world that we do require, thai we do want 
peace, friendship and cooperation with the 
Soviet people and their Government for twenty 
years. We have built many bridges of under-
standing between this country  and the Soviet 
Union. Therefore. Sir, naturally one asks 
whether the view of the spokesman of the 
External Affairs Ministry reflects the correct 
appraisal of this Treaty. Sir, I really want to 
look at this Treaty not in this way. It seems to 
me that this Treaty is an instrument of Real 
politic. It is a very important diplomatic event 
which enables to answer a call of certain 
overriding compulsions. The relevence, the 
utility and the efficacy of this treaty lie in the 
fact whether this treaty, with its various clauses, 
meets these imperatives, or geopolitical 
compulsions, or the present crisis that is 
en\eloping this sub-continent. And this treaty 
has got to be judged and understood in two 
parts. What are the effects of the treaty 
immediately ? And what are the implications of 
the treaty and what are the consequences, in the 
long run ? 

Talking about short-term period, I would 
srate what are the elements which have 
impelled the Government of India and the 
Soviet Union to sign this treaty, what are the 
basic elements of the national situation and 
what is the nature of the crisis. Sir, whatever 
may be the explanation of the spokesman of 
the Government of India about the importance 
of the treaty, I take it that this treaty has been 
signed to answer certain demands and to meet 
the challenges that have developed and to 
contain certain threats that are operating in the 
Indian subcontinent. . . 

What    are     those    trends ?    What  is 
this   situation ?    There    may    be  various 
elements   in   the   situation.   But,   broadly 

J speaking,   the   present   situation   can   be 
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[Shri M. S. Gurupadaswamy] 
related to four elements. Firstly, for some time 
past there has been a deterioration of Indo-
Pakistan relationship over Bangla Desh issue 
and the refugess. Secondly, there has been 
deterioration in the relationship between India 
and the U. S. A. The U. S. A. ha? been 
helping Pakistan in a numbar ways, both 
militarily and economically. The continued 
shipment of military hardware to Pakistan has 
created a situation which has driven a large 
number of people from Bangla Desh to India 
as refugees. Thirdly, Sir, there is the 
gravitation of China towards Pakistan's 
military regime. And the fourth factor—this is 
the factor emanating from all these three 
factors—is that there is general disturbance of 
balance of power in the subcontinent as a 
result of understanding between Islamabad, 
Peking and Washington. 

The question therefore, really is whether 
the treaty that has been signed will meet this 
present situation, whether the treaty will 
bring about ultimately or immediately a solu-
tion to the basic problems confronting India. 
... or whether the treaty will bring about a 
new element to the tension already prevalent 
here. In other words, will it add to the 
tension or will it only eliminate the tension ? 
This is the basic question which is facing us. 

Sir, I am not sure whether the treaty will 
be able to induce second thoughts in the 
mind of the United States of America. I do 
not know whether this treaty will prevent the 
United States from involving itself more 
deeply with Pakistani affairs. 1 am not sure, 
Sir, whether the treaty will deter the United 
States from supplying more arms and 
equipment to Pakistan. Also I am not sure 
whether the treaty is going to deter China 
from moving fast into the affairs of this sub-
continent. I am not either sure whether this 
maty will not give a further spurt to China to 
increase its activities. Lastly, Sir, I do not 
know—I want an answer from 
Government—what their assessment of this 
is, whether this treaty will deter Pakistan 
from launching a military adventure against 
India. It may prevent Pakistan for the time 
being from going headlong to attack us ; but 
after some time it may not ; it may even 
encourage Pakistan in a way, supported by 
the United States and China to launch at 
attack against us. The point is, whether this 
treaty will encourage   or  discourage  
Pakistan   in   the 

matter of coming into conflict   directly with 
India. 

I am raising these issues because I think 
that the Government must have already made 
an assessment of the situation and the 
Government must have come to certain broad 
conclusions. If these things are not achieved, 
in my view, the treaty is unnecessary ; the 
relevance, the efficacy, the utility and the 
raison d'eter of this treaty will be knocked out. 

Sir, the treaty may  achieve  partially all 
these   things   or   may not achieve   partially 
all these things.   But the greatest   challenge, 
according   to    me,    which   warranted   this 
treaty is the challenge of Bangla Desh. How 
will   this treaty   be able   to   help to  create 
conditions to help   Bangla Desh   to be   free in 
the immediate future ? Doubts have been 
expressed in certain quarters already—I may not 
share those doubts. Nevertheless, doubts persist 
that   this treaty,   instead   of  helping the 
people of Bangla Desh to establish their 
freedom, may restrain India from   positively 
helping the people  of Bangla   Desh to liberate   
themselves   from     the  West   Pakistan 
regime. I do not know  whether the objective of 
the Soviet Union and the objective of the United 
States converge on this. I wouldtlike the 
Minister   to answer   this point, wheher it is a 
fact   that the   main   objective   of the Soviet 
Union  and the United   States is the same,   that   
is,   to   prevent   war   and   to contain the   
conflict   to  Bangla  Desh   and to  see   that   
there   is    no   enlargement    of the   conflict   
between   India   and   Pakistan. Does it  mean    
by    implication    that    the the Bangla  Desh   
people  have  got to fight their own   battles,   
whether  any   assistance will be forthcoming as 
a result of the Treaty and whether the Soviet 
Union    has committed itself to the task   of 
helping the  Bangla Desh refugees   to go back  
to   Bangla Desh and to bring about  political   
settlement    by which Bangla Desh may 
become independent and sovereign ? 

There is already a gossip in the corridor of 
power in Delhi that the Treaty has virtually 
brought to an end the question of recognition of 
Bangla Desh or at least it has postponed the 
question of recognition of Bangla Desh 
indefinitely to the future. It is said, the Soviet 
Union does not want any precipitation and it 
thinks that the recognition of Bangla Desh has 
got military implications and, therefore,  
Bangla Desh should 
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not be recognised or the issue should be 
postponed. I is even said, it is better to avoid 
war with Pakistan than to help the liberation 
movement in Rangla Desh. 

If this is one of the consequences 
emanating from the Treaty. I am afraid, its 
efficacy, its utility and its justification is gone 
and there is no case left at all for signing this 
Treaty. Sir, my doubt has been confirmed by 
the Joint Statement issued recently by the 
Government of India and the Soviet Union and 
a reference has been made to the Joint 
Statement by various papers. Editorials have 
been written on this. My friend, the hon. 
Minister, must be aware of this. It is said in the 
Statement (hat the two Governments are 
interested to bring about conditions which may 
help the entire population of Pakistan. A 
reference has been made to the people of 
Pakistan and a reference is further made only 
to East Bengal. They do not name it as Bangla 
Desh. Very soon after this Treaty is signed, 
before the ink is dried, the Joint Statement says 
that they are only interested in a settlement 
which enables the people of Pakistan to live in 
peace. This is the implication of the Joint 
Statement. My question is, if this is the kind of 
approach and attitude on behalf of the 
Government of India or the Soviet Union, 
where was the need for this Treaty at all, what 
was the urgency ? What was the imperative ? 
Therefore, it confirms by doubt, Sir, that the 
Soviet Union through the means of this Treaty 
is bringing pressure on India, debarring it from 
taking any bold course of action to help the 
liberation movement in Bangla Desh. 

Sir, the immediate test of the Treaty lies in 
this whether the Soviet Union and India will be 
able to help Bangla Desh to liberate itself from 
West Pakistan, whether conditions will be 
created there to enable the refugees to go back 
and settle there. And the test is whether these 
two powers will be able to see that a 
democratic government functions in Bangla 
Desh. The lest is whether these two powers 
will very soon recognise Bangla Desh. Sir, in 
the joint Statement reference has been made to 
the 7-point proposal of the Provisional 
Government of South Vietnam. 

When such a reference has been made I do 
not know why no reference specifically has 
been made to the independence or freedom of 
Bangla Desh and the struggle going on there ; 
and   about the trial of  its leader,, 

Mr. Mujibur Rehman nothing has been said. 
Therefore, Sir, this confirms my doubt that 
this Treaty may be used to restrain India from 
taking good, healthy, constructive, positive 
step in the matter of Bangla Desh. 

From the long-term point of view the 
Treaty has got some implications. The Treaty 
seems to have the potentiality of consolidating 
the influence of the Soviet Union in India. I 
would like the Minister to assure me whether 
it is so or it is not so. It has the danger of 
landing us in future in what I would call bloc 
politics which we have avoided scrupulously 
all these years. It was Jawaharlal Nehru who 
stood firm against bloc politics and politics of 
alignment. He condemned the CENTO, he 
condemned the SEATO and he condemned all 
Treaties which smacked of military odour, but 
I am afraid that this Treaty has this kind of 
danger of landing us in bloc politics and it 
may take the form of a security pact. They 
have of course denied that this is a security 
pact or a defence pact but in spite of their 
denial I say there are military overtones in it, 
there are military implications in this Treaty. 
And if the Treaty is not worked well, properly, 
carefully, it may take the nature of a security 
pact and involve us in various commitments 
which are not our intention at all and at the 
same time it reduces our options. I would like 
the Minister to tell us whether they have made 
any assessment of the long-term implications 
of this Treaty and its impact on our foreign 
policy. 

MR. DEPUTY CHAIRMAN : Please 
conclude now. 

SHRI   M. S. GURUPADASWAMY : I 
am concluding. The Treaty records its respect 
for non-alignment but is it really contended 
that non-alignment has not been abandoned ? 
Is it the real view of the Government that we 
have not terminated the policy of non-
alignment ? Have we not, I think, given a sort 
of death warrant to non-alignment ? Will that 
not happen in the long run ? 1 would like to be 
assured whether the non-alignment policy will 
be pursued. I know, Sir, any policy that we 
pursue should safeguard the basic interests of 
the nation. The most important consideration 
is out basic interests, at the same time we 
should also  remember the previous 



71 Re. Treaty between [RAJYA SABHA] India and U. S. S. R. 72 

[Shri M. S. Gurupadaswamy] 
basic position taken by our Government in 
their foreign policy. Without compromising on 
basic principles we Should have a policy which 
protects our interests and safeguards our goods 
: I should like to know whether this Treaty will 
not land us info trouble, whether it will not 
consolidate the Soviet power in our sub-
continent, whether it gives the same kind of 
leverage to India to influence the Soviet policy, 
whether it will not expose the Indian Ocean to 
their influence, whether we will be able, in 
turn, to influence them in the matter of the 
maps, in the matter of propaganda, in the 
matter of various slants that they have been 
giving from time to time against our leaders, 
against the speeches of many important people 
here. 

In the end, I say that I have raised and 
posed these questions, so that if an assessment 
has already been made the Minister may tell 
us about its implications. Perhaps he may not 
be able to tell us. . . 

SHRI JOACHIM ALVA (Nominated) : 
He is a very competent Minister. 

SHRI M. S. GURUPADASWAMY : I 
will plead with him that an assessment of the 
short-term and long-term implications of the 
Treaty has to be made. The test of the Treaty 
is in its working and in its performance. I have 
raised doubts and suspicions about the 
working of the Treaty. Of course in course of 
time the implications of the Treaty will be 
known, the attitude of the Governmert will be 
known and we will also know whether this 
Treaty will be an answer to the present 
situation, whether it will provide an effective 
remedy to the present crisis, whether through 
the instrumentality of the Treaty we will be 
able to give relief to the freedom fighting 
people in Bangla Desh. Let me tell you that 
without the freedom of Bangla Desh the 
Treaty would be a dead letter. The Treaty will 
be like the Locarno Pact which was signed, 
but forgotten as soon as it was signed. 

MR. DEPUTY CHAIRMAN : 1 have a 
long list of Members and 1 would appeal to 
hem. Members to restrict their observations to 
fifteen minutes each. 

SHRI PITAMBER DAS (Uttar Pradesh): 
Before we proceed, I would like to seek one 
small clarification from the hon. Minister. I 
would like to know whether there are any 
secret terms attached to this Treaty. (Inter-
ruptions). Wait please. Let me complete. I 
would not insist on knowing those secret terms, 
but I want to know whether there are any such 
secret terms attached to this Treaty, with regard 
to the ways of implementing the several 
clauses of the Treaty. I want to know whether 
there are any secret terms also 

SHRI BHUPESH GUPTA (West Bengal) : 
Some materials should have been made 
available to the reaction of the world press. We 
had a system of publishing daily the world 
press review by the Minister of External 
Affairs. Now. if these materials were available, 
we could have easily studied them, but I can 
tell you that in the Ministry of External Affairs 
some officials arc seeing to it that we do not 
get any material. For the last several months I 
have been trying to get this service, sent to us 
and sent to some other people also. I talked to 
the Minister, Sardar Swaran Singh, and Deputy 
Minister, Mr. Surendra Pal Singh, and others. 
They have given orders, but somehow or other 
1 can tell you that the Ministry, some officials, 
do not give this to us. I raise it as a point of 
privilege. They used to circulate it to us during 
the days of Jawaharlal Nehru, but suddenly it 
was stopped in a precipitous manner and des-
pite my request we are not being supplied with 
such things. I want to know from the Chair 
whether the Chair could give us any protection 
in such matter. 

MR. DEPUTY CHAIRMAN : Let me 
hear the hon. Minister. 

SHRI BHUPESH GUPTA : The official 
responsible should be punished. Mr. Surendra 
Pal Singh has passed orders. It is an official 
who is stopping the supply of these materials to 
us. They were being supplied to us previously. 

THE DEPUTY MINISTER IN THE 
MINISTRY

OF   EXTERNAL   AFFAIRS 
^SHRI SURENDRA PAL SINGH) : It is a fact 
that Shri Bhupesh Gupta spoke to me about 
this matter, about the publications 



73 Re. Treaty between [14 AUGUST 1971]        India and U. S. S. R. 74 

of our External Affairs Publicity Department. 
I have given instructions to our officers to give 
the publications, .iot only individually to him, 
but to all the hon. Members. I am sorry if any 
delay has taken place. I will look into it and 
see that  ese are delivered to him as early as 
possible. 

MR. DEPUTY CHAIRMAN : He has 
given an assurance that it will be done. 

SHRI BHUPESH GUPTA : You may get 
the impression that it will be done, but the 
matter has been hanging fire for two or three 
years. I do not blame Mr. Surendra Pal Singh 
or Sardar Swaran Singh. It seems that some 
officials in the Secretariat do not show the 
elementary courtesy to us that when the 
Minister passes orders, they will not obey the 
ord«r. The Minister has given the order, but he 
should tell us who has actually slopped it. This 
matter should go to the Chairman. I request 
this matter should be placed before him. I do 
not want charity from them. We are leading 
Members of this House. Other Members and 
also various groups are entitled to get them. 
We are getting it in Jawaharlal Nehru's time. 
Suddenly it was stopped. Then, they said that 
it would be sent and orders had been passed. 
Even then it has not been supplied to us. Now, 
Sir, Mr. Surendra Pal Singh should supply us 
the name of the officer because 1 want to deal 
with the officer. The bureaucracy think that 
they can do whatever they like. 

MR. DEPUTY CHAIRMAN : It is not 
proper that bureacrats or officials should stop 
supplying the necessary documents to hon. 
Members . . . particularly when the Minister 
has already passed an order that such papers 
and documents, whatever they are, should be 
made available to the hon. Members. But apart 
from that, Mr Surendra Pal Singh has already 
assured that he will definitely look into the 
matter. Mr. Chagla. 

SHRI P1TAMBER DAS : What about the 

information that I wanted ? 

SHRI JAGJ1VAN RAM : I was going to 
inform the Members and the House that there 
is   no  secret  clause  attached  to this 

Treaty, for any purposes whatsoever. What-
ever is there, is open Treaty and all the parts of 
the Treaty have been made available to the 
Members. There is no secret. 

SHRI M. C. CHAGLA (Maharashtra) : 
Mr. Deputy Chairman, Sir, may I compliment 
and congratulate the Prime Minister and her 
Government on signing this Treaty ? To my 
mind, it is a great act of statesmanship and a 
notable contribution to the security of this 
country. Sir, you know— I am not given to 
praising people in high places but this praise is 
given with all the sincerity that I possess. 

Sir, I was surprised at the assessment of 
the Treaty by the hon. Leader of the 
Opposition. He has omitted to consider even 
the most important clause in that Treaty. What 
was the situation before this Treaty ? Let us 
look at that. We were almost alone, faced by 
Pakistan with the alliance of China, and the 
duplicity and deception of the USA colluding 
with Pakistan in putting down Bangla Desh. 
We could have taken on Pakistan on our own ; 
we took her on in 1965 ; we could have taken 
her on in 1971 perhaps with belter results. But 
there was apprehension that China might 
intervene. And therefore we were faced with a 
serious crisis. At a time like this, we are now 
assured, solemnly assured, by the USSR that if 
there is aggression on this country by any 
country, China, Pakistan or anybody else, 
Russia will come and stand by our side. Is it 
not an important thing ? 1 am surprised that 
the Leader of the Opposition does not even 
mention it, he talks about various things. But 
he does not look at the crux of the matter. Sir, 
that is the crux of the matter. 

I look upon this Treaty not only as a treaty 
of friendship but as a Treaty of defence and a 
Treaty of security. 

Sir, there is talk of non-alipnment. If I I 
might say so, non-alignment has been a sacred 
cow with the Externa] Affairs Ministry for a 
long time. But the world move: on. When 
Jawaharlalji enunciated the famous doctrine, 
there was a confrontatiot between the two 
mighty powers, the USA and the USSR. The 
alignment of powre has changed and to use the 
expression my hon. friend, there arc different 
gec i political   compulsions  today   in the work 
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No foreign policy can be static, it must be 
dynamic And if the concept of non-alignment 
lias changed and if non-alignment goes, 1 am 
not troubled. What I am concerned with is the 
national interest of this country and the security 
of this country. But, Sir, non-alignment in a 
sense still remains. We have not joined any 
bloc. There is nothing in the Treaty to say that 
we will join as such the American bloc or the 
Soviet bloc. All that the Treaty says is that if 
we are attacked Russia will stand by our side 
and if Russia is attacked, we will stand by its 
side. Therefore, essentially, it is a defence 
treaty, it is not a treaty of aggression. We do 
not want to commit aggression on any country. 
In her long history going back to thousands of 
years, India can proudly say that she has never 
committed aggression on any country. And we 
do not see a word in this Treaty which suggests 
any idea of aggression. 

Now, Sir, I would like to say a word about 
Bangla Desh. We have shown solidarity with 
the U.S.S.R and I think, rightly, on the 
question of Vietnam, I wish there had been a 
similar reference in the Communique to 
Russia's solidarity with us on the question of 
Bangla Desh. 

Sir, I read a very mischievous report in the 
New York Times today. 1 am glad the Prime 
Minister is here and I hope she will 
emphatically, unequivocally deny that report. 
What the New York Times says today is that it 
has got authoritative information that the 
consideration for this Treaty was that we 
should give up our right to recognise Bangla 
Desh and Russia will sign this Treaty and give 
us the necessary security. I am sure it is a 
vicious lie and I hope the Prime Minister will 
authoritatively deny that any such thought was 
even entertained. It is contrary to what the 
Foreign Minister said in the other House that 
our action as far as Bangla Desh is concerned, 
is our own business. We can take unilateral 
action on Bangla Desh, I only hope and may I 
appeal to the Prime Minister that if she 
recognises Bangla Desh—and I have been 
asking for it for a long time—it may be that 
Russia may follow suit and join us in 
recognising that country ? 

Now, Sir, the learned honlble the Leader of 
the Opposition said that Mr. Gromyko in a 
statement   to   the  U.S.S.R.   said   that 

this Treaty was a landmark. He also said —I 
do not know where he gets from—that we are 
trying to play down this Treaty. This is not 
what I have gathered from the statements of 
the Prime Minister, the Foreign Minister or the 
Defence Minister. 

SHRI M. S. GURUPADASWAMY : I had 
referred to the ofiicial spokesman. 

SHRI   M.   C. CHAGLA :    I   am   not 
concerned with any official spokesman. I am 
concerned with the Prime Minister. 1 am 
concerned with the Foreign Minister. I am 
concerned with Defence Minister. They have 
the right to speak for the country and not some 
official spokesman who does not know what he 
is talking about. We know how the briefing is 
done even for the Ministers. But as far as the 
Prime Minister is concerned . . . 

SHRI BHUPESH GUPTA : Mr. Chagla, 
some of the official statements go to him 
before they are given to the papers. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): That you also do, Mr. Bhupesh 
Gupta. 

SHRI M. C. CHAGLA : I have often 
criticised the U.S.S.R. in this House parti-
cularly on Czechoslovakia. But, Sir, may I say 
on this occasion that the U.S.S.R. has proved to 
be a friend in need, and it is only a friend in 
need who is a real friend. Sir, Russia has 
realised the importance of India in Asia. 

May 1 say one thing more about this 
Treaty which is apparent on the face of it ? 
Russia was trying from our point of view, 
perhaps rightly, to come closer to Pakistan. She 
was even supplying arms to Pakistan. She has 
now realised that with the practical break-up of 
Pakistan, Pakistan has become a third class 
power, that Pakistan does not count in Asia. 
The only two countries that count are India and 
China. Russia realises the threat, the menace, 
the danger of China. She realises the impor-
tance of India. India stands for democracy. It 
stands for certain values and standards which 
are still important to us, which we still cherish, 
and I think it is a great event in the history of 
our country that a pact like this has been 
signed. As I said, now we can face the world 
boldly. We can face China boldly and far from 
inducing Pakistan 
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to attack us, as the Leader of the Opposition 
suggested, this is a very great deterrent. Pakistan 
will know that she can only attack < our country 
at her own peril. She knows that Russia will be 
at our side and we will not be alone. It is a 
similar warning to China. The Treaty tell China, 
"Remember, India will not be alone in resisting 
you. You will be resisted by all the forces of 
India and also the mighty force of the I   S.S.R." 

Sir, once more may I compliment the 
Prime Minister on an act which, to my mind, 
is one of the finest that she has done during 
her Prime Ministership. 

She has given us a sense of security. And 
what more does this country want than a sense 
of security ? We cannot mould our foreign 
policy all the time looking behind to see 
whether China will attack us. We can now 
have our foreign policy as a truly independent 
country, knowing that if any country commits 
aggression on us, Russia will stand by our 
side. Thank you. 

SHRT BIPINPAL DAS (Assam) : Mr. 
Deputy Chairman, Sir, while welcoming whole 
heartedly the Treaty signed between India and 
the USSR, 1 lake this opportunity to 
congratulate the Government for the same. It is 
the most signieficant event in the history of our 
foreign policy and, in my opinion, it has 
usheted in a new era in which this great 
country of ours is destined to play a much 
more effective role in the affairs of the world. 
In fact, this Treaty has not come about all of a 
sudden. For over long years, our relations with 
the Soviet Union have been developing in the 
direction of increasingly closer friendship and 
greater intimacy, based on deep regard for 
mutual interests and a commonality of outlook 
on major international questions. Nobody can 
deny that the Soviet Union has proved to be 
our best friend all these years and stood by us 
not only on the issues of Kashmir and Goa, but 
also in our conflicts with China and Pakistan. 
And how can we forget their assistance in the 
field of industrial development as well as in 
the matter of developing our self-reliance so 
far as defence equipments are concerned ? 
This Treaty, therefore, is the natural cul-
mination of such a long process of growing 
friendship that has stood the test of time and 
our Government has  done  the most 

correct thing by giving legal and juridical 
basis to what we have nourished so long and 
found to be of great benefit to our country. 

Sir, I am particularly happy about this 
Treaty because white speaking in the debate on 
the issue of Bangla Desh on the 31st July last, 
I strongly pleaded for such closer and more 
intimate friendship with the Soviet Union. Not 
only with the Soviet Union, 1 also pleaded for 
such relations with Japan The hon. Foreign 
Minister has assured us that this Treaty will 
provide a pattern for similar treaties with other 
countries in our neighbourhood. I hope that 
serious efforts will be made to build up closer 
and codified friendship not only with our 
immediate neighbours like Nepal, Ceylon, 
Afghanistan and other countries in the South-
East Asian region, but also with Japan. This 
has particularly become urgent in view of the 
developing international situation around us 
and in the context of new alignment of forces. 

In matter of foreign policy, Sir, we must be 
guided not by considerations of ideology or 
social systems of different countries, but by the 
consideration of our national self-interest and 
national security. It is from that consideration 
that I am emphasising the need of closer 
relationship with Japan. 

Sir, the Monopoly press in ur country has 
characterised this Treaty as a military alliance. 
This is mischievous propaganda, not at all 
based on truth. Article 9 of this Treaty, the 
only article that deals with this question, makes 
it absolutely clear that in the event of an attack 
on either country or of a threat thereof, the two 
countries would take effective measures 
through mutual consultations to ensure peace 
and security, and not that the other contracting 
country will automatically jump into the 
conflict. Moreover, there is no question of 
having a common or unified military 
command. Therefore, I fail to understand how 
anybody can call this Treaty a defence pact or 
a military alliance. Article 9 is aimed at only 
securing peace and is not directed against any 
other country. This Treaty, therefore, is 
essentially a treaty of peace and against all 
wars. 

Then, it has been sasd by some others that 
this Treaty has resulted in a sharp departure 
from our policy of non-alignment. I do not 
think this criticism is correct.    Let 
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[Shri Bipinpal Das] these critics read the 
articles carefully. Articles I, 2 and 3 say 
nothing but reiterating some of the basic 
principles of non-alignment, and in article 4 the 
Soviet Union has categorically expressed their 
support and respect to our policy of non-
alignment Even articles 5 to 7 deal with certain 
programmes which directly arise from the 
principle of non-alignment. And article 8 has 
defined the principle of non-aggression. It is 
only articles 9 and 10 which might have caused 
some misgivings in the minds of certain circles, 
but they contain only the essential elements of 
a Peace Pact. So, how can anybody say that this 
Treaty is a violation of the policy of non-
alignment ? This Treaty is basically different 
from the Warsaw Treaty and does not signify 
any military commitment of the nature that the 
recent Soviet-UAR. Treaty does And above all, 
the Treaty has left us free to follow our own 
independent foreign policy and does not 
introduce any inhibition on the exercise of our 
sovereignty. 

The critics should realise that hon 
alignment has never been a sterile, static and 
negative policy. In the past it has made great 
impact on world affairs and but for the non-
alignment policy pursued by a large majority of 
nations in the world, and particularly the 
developing countries, it would have been 
extremely difficult perhaps to avert a Third 
World War. We should also recognise the fact 
that the Power Blocs have themselves 
developed cracks and fissures within 
themselves and the process of polarisation has 
long come to a halt as a result of the situation 
created by the non-aligned forces. In the Soviet 
Block China has virtually broken away and 
even Rumania has refused to toe the line. On 
the other side General De Gaulle openly 
challenged USA's leadership of the Atlantic 
Block. And only last year we saw the 
impossible becoming possible when a Treaty 
was signed between the USSR and West 
Germany. And this is a Treaty which has 
broken through the politics of power blocs and 
the politics of military alliances. The recent 
move for a rapproachment between China and 
USA is intended not only to cut across the erst-
while pattern of bloc politics but to bring about 
a complete overhaul in the pattern of alignment 
of world forces. It is in this overall context   that  
we  have  to  examine 

Treaty.    Non-alignment   as   a   positive and 
dynamic policy must be able to adapt   itself to    
new   situations   and   emerging   circum-
stances.    To   talk  and   think   in   terms of the   
world   that is passing out very fast and to refuse   
to   see   and   appreciate   the   fast moving   
developments   around us is to look at the 
realities of the world   of  today   with a myopic 
vision and   astigmatic   eye   lenses. The   
policy   of   non-alignment,   if  it  is to remain 
positive and dynamic, cannot  afford to  suffer   
from such defective vision or outdated  outlook.    
Sir,   it   has   been   asked : How does   this   
Treaty   help   the   cause  of Bangla Desh ?    I 
believe   that   Pakistan   is pining  for  a   war  
with   India,   but   why ? Pakistan   knows   
very   well   that   it  cannot fight us   single-
handed.    They   were   taught a lesson in 1965  
and   if   they  again   attack us,   they   will be 
taught a much more bitter lesson this time.    I 
do not want   to   believe and I have   my   
doubts   whether   China   or America   will   get   
physically    involved   in such a   war  in   case   
Pakistan   attacks   us. Still Pakistan wanted a 
war with us.   Why ? That is the main question 
so  far as   Bangla Desh is concerned.    The   
have   two   objectives.    Firstly,   if   there   is   
a war the issue of Bangla Desh will immediately 
go   to   the background and   the whole question 
will be converted into one of Indo-Pak conflict   
and that will ideally serve the purpose of   
Pakistan.    Secondly, and this is more  
important and this is the real objective,  that   
the   war will   not   be allowed to last for more 
than a few davs.    Their masters in the   UNO   
will immediately   intervene  and   give   a call 
for ceasefire.    In such   a   situation   it   will   
be difficult for India to   say   'No'   to   
ceasefire. Even   Russia   will   find it extremely 
difficult to say 'No' to such a move   from   the   
side of the UNO. 

The result will be the presence of U. N. 
Observers or U. N. Peace Keeping Force along 
the cease-fire line or India Bangla Desh border. 
And that will seriously hamper the activities of 
the Mukti Bahini and prevent them from 
carrying on their operations. That is precisely 
what Pakistan wants and has been trying for. 
But this Treaty will make it impossible for them 
to attack us and to launch a war against us. This 
is the positive contribution of the Treaty 
towards the question of Bangla Desh. And I 
believe that as a result of this Treaty, the Mukti 
Bahini will be able to carry on their operation 
against West Pakistan with greater  vigour  and 
I  have no doubt that 
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Bangla Desh will come to success. 1 believe—
and I have said it several times before—that 
the people must fight their own war of 
liberation and they have to stand on their owa 
legs. From the way in which Mukti Bahini is 
succeeding every day in their fight, I have 
absolutely no doubt in my mind that they will 
ultimately come to triumph. That is the positive 
contribution of this Treaty towards the success 
of Bangla Desh. 

And finally, I believe that this Treaty has 
raised the stature and importance of India in the 
field of international affairs. There have been 
attempts all along, particularly from the side of 
the Atlantic powers and China to ignore us and 
keep us away from playing an important role in 
world affairs. This Treaty strengthens our 
position and ultimately will enable us to alter 
the balance of forces in our favour in our part 
of the world and to play the role which 
naturally belongs to us as one of the major 
powers in South East Asia and as the greatest 
democracy in the world. We have at the last 
emerged as a nation to be reckoned with and 
with our basic policy of peace, friendship and 
co-operation with all, I have no doubt that this 
Treaty will take us forward towards our goal 
and help us into making the best contribution 
towards stabilising peace in the world.    Thank 
you. 
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SHRI JAGJIVAN  RAM :    It   is   quite 
incorrect. 

MR. DEPUTY CHAIRMAN : He has 
already said that it is incorrect. He has said 
that the story is incorrect. 

DR. BHA1 MAHAVIR : It is incorrect ? 
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"The minister of External Affairs of 
India explained the heavy burden placed 
on India's resources due to over 7 million 
refugees who have entered into India." 

"There can be   no military   solution 
and   it   is   necessary that   urgent steps 
should   be  taken   in East Pakistan for 
the   achievement   of a   political solu 

tion." 
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"Britain would like to think that the 
treaty would enable Mrs. Gandhi to 
withstand the pressure for according 
recognition to Bangla Desh." 
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REFERENCE   TO   REPORTED   SHOOT-
ING DOWN OF   AN I. A. F.   PLANE IN 

THE EASTERN ZONE—contd. 

(Interruption)

(Interrpittions) 


